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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

OA 1441 OF 1997 

Present : 	Hon'ble Mr. S. Biswas, Administrative Member 

Hon'ble Mr. M..L..Chauhan, Judicial Member 

Subir Kumar Das, 
Sr. Clerk, DPO's Office, 
S..E..Rly.. Adra (Under suspension), 
R/o Rly. Quarter No. T/400 
P.O. Adra, Purulia, West Bengal 

VS 

Union of India through the 
General Manager, M/o Railways, 
Rail Bhavan, New Delhi-i 

Div. Personnel Officer, 
S..E..Rly. Adra 

3.. 	Chief Vigilance Officere (T), 
S.E.Rly. Hq. Garden Reach, 
Cai6utta-43 

4. 	Div. Rly. Manager, 
S.E..Rly. Adra 

S. 	'Chief Personnel Officer,, 
S.E..Rly.. Garden Reach, 
Calcutta-43 

---Respondents 

For the applicant : Mr. M.M.Das, Counsel 

For the respondents 	Mr. S..Chowdhury, Counsel 

Heard on 	18.3.2002 : Order on : 

0 R 0 E R 

H.L.Chauhan, J..M: 

This application has been filed by the applicant, praying for 

revocation of the suspension order dated 168.95 (annexure-D). 

2.. 	At the relevant time, the applicant was working as Sr. 	Clerk 

in the Settlement Section of DRM's Office at Adra. By an order dt. 

8.7.94, the applicant was placed under suspension on the ground of 

detention in police custody on 1-6.94 for a period exceeding 48 hours 

vide annexure-A. The said order was revoked by an order dt. 	6.12..94 

after the release of the applicant on bail.. 	Thereafter by the 

impugned order dt.. 	16.8.95, (annexure-D) the applicant was again 

placed ' under 	suspension on account of the fact that certain 

disciplinary proceedings/investigation were pending. It is contended 
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by the applicant that although suspension order. in respect of some 

other persons similarly stiatued, who were also accused in Cr1. 	Case 

No. 	74 of 94 of IRP/Nellore, has been withdrawn•and they have been 

reinstated in service, the applicant has been discriminated inasmuch 

as his suspension has neither been revoked nor he has been reinstated 

in servIce. 	According to him, this action of the 	respondent 

authorities is not only violative of Art. 14 of the Constitution, but 

also violative of Articles 16 and 21 of the Constitution,. Hence this 

OA. 

3. 	The respondents have contested the appiica1t by filing a 

written reply wherein it is submitted that on receipt of a letter from 

the Vigilance Officer (A), S..E..Rly, the applicant was placed under 

suspension w.e..f. 16.8.95 (annexure-R1). It is also submitted that a 

charge-sheet has been filed by the police in the court of VI Addl. 

Sessions Judge, Chennai and case is under trial. It is contended that 

the applicant has been placed under suspension not on account of his 

involvement in the criminal case which was pending at Nellore but 

because of his involvement in another criminal case pending at 

Chennai - 

4.. 	We have heard the ld. counsel for the parties and gone through 

the pleadings 'of this case. 

5. 	The id. 	counsel for the applicant has submitted •before us 

that since the applicant stood acquitted in Cr1. Case No. 96 of 1994 

by the ld.. Special Judicial tiagistrate of 1st Class for Railways, 

Nellore vide order dt. 10.1.2002, copy of which produced before us, 

and as the applicant was suspended on account of his involvement in 

this criminal case and that annexure-D i.e. the suspension order 

itself does not specifically states the reason for placing the 

applicant under suepsnsion, as such, there is no justification in 

continuing the applicant under suspension after his acquittal in the 

criminal case referred to above.. 	He has, also submitted that other 

co-accuseds in the aforesaid criminal case have already been 

instated and therefore, the applicant should also be reinstated in 
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service. 

6.. 	On hearing the submissions of. both parties and on going 

through the materials on record, we are of the view that the 

contention of the id. counsel is misconceived. 	As already stated 

above, the applicant was placed under suspension for the second time 

by the impugned order dt. 16.8.95. It is the specific case of the 

respondents that the said suspension order was issued on the basis of 

a letter dt. 1-8.95 received from the Vigilance Officer which has 

been annexed as Annexure-Ri to the reply. 	On a perusal of this 

letter, it appears that there was a CBI investigation at Madras in 

connection with diversion of Railway Wagon meant for Arakkonam to 

Royapuram' Goodshed forging the RRS thereby causing pecuniary loss to 

the railways and as per CBI investigation report, the applicant and 

some other persons were involved in that, fraud case. 	It was, 

therefore, advised to place the applicant under suspension pending 

final decision in the said CBI case. We further find that there was a 

handwritten endorsement dt. 16..8..95 on this letter wherein it was 

directed that the applicant should be placed under spension 

immediately. It is therefore, quite clear that the applicant was not 

placed 'under 	suspension 	w..eJ. 	16.8.95 (annexure-D) for his 

involvement in the criminal case pending at Nellore but because of his 

involvement in a CBI case pending at Chennai. 	Therefore,' the 

contention of the id. 	counsel for the applicant that since the 

applicant stood acquitted in the Cr1. Case No. 96 of 1994 by the 

Spi. 	Judicial Magistrate, Nellore, and since other co-accuseds in 

that case, having already been reinstated, the applicant should also 

be reinstated, cannot be accepted. In this context, we may refer to 

the decision of the Apex Court in the case of Secretary to Govt.., 

Prohibition & Excise Deptt. 	, -vs- L. Srinivasan, (1996) 3 SCC 157 

wherein it has been observed that the Tribunal should not interfere 

with the suspension order or charge-sheet in the case of pending 

ircriminal cases as it was not an appellate forum and such a decision is 
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13. sona subbarayudu @.Sivararnulu, 
Son of SubbaraYUlu, 35 Years, 
Driver of Lorry No.P_26-T-2552, 
Sirival Vengrnpalli,, At4nakur Mandai, 
tei1ore oistrict.. 

14. Sanna Naráyana, 
Son of Penchalaiah,18 Years, 
Sirivel Vengarnpaili 	•• 	•. 
Minakur Mandal, Nellore District: 

Vannn Rangaiah, S/o irichalaiah. 
30 Years, Driver of Lorry NoiP-26-T-486, 
LingampallI. Podalakur 14aridal, Nellore Dist. 

Sana Sundaraiah, 
Son of 	 Sirivel  
Atcnakw:'i4ridál, Weliore t,istrict. 	

ccused. 

This casecojngonthiS dy before m 	or fa1 disposal 
inthe.Presence of PublIc prosecutor or the Complainant and of 
Sri P. I3a1arajtajah, adVocate fot À3 to 	5, and-Sri K. Anantha- 

S athyariaraYafla advocate for 6th 	cttsed, and ri i 	f:unj sundaran, 

advocate for 	to A-ti, A-13 to A 	and th 	against 

-1, A-2•  and 	12 splIt up and WBWS., pendiMi thicourt delivered 
the fo1lowing 	 - 	 * 

U• D GM E. tl  _T 

1. 	The Inspector of Police, Raiis4ayS, NeliOre.  fIled 

charge sheet againt the accusd for the ofepCe Under 3ec.379, 

420, 446, 468, 471, 
412r/W 120-B I.P.. Tkebr.effaCt5 of the 

case are that A.1 Is an accud along with others in C.C.11oS.150/63, 

iS l/83,VI Viunsif Magistrate Curt, Vjsakhapatnam. A.i along 
and

with others alsO diverted the wagOrs to false destlnatioris viz., 

Sanath Nagar, Earflaktilam and other places previouslY. It is notiCed 

by L,W.41 in XII message dated 01-12-1993 and ömunicated for all 

Railway sttions stating that two books of blank RRS 	aring 

Nos.frOlfl .658501 th658600 of Suth EaStern Railway were stolen 

and they were rnisslng. 1aVhg col5 to knoW about the missing of 

above FtRs., A-1 to A-S planning' to obtafl the s atie for making use 
4 	 1 

of them fradulentlY and to h& 	onfUigafl by using the same. 

?L3 jshOPetly received ahd etainSd the aboVe stoleri Rts. Having 

cane to Imow abot the posSsSIofl ot stolen RRs. by 	
o t A-10 

entered .ihto Criminal conspiaCY with common intention to commit 

the ft of Railway property tooked consignmentS-by diverting railway 

'wagons to the jrconVeflient 	Stations by using forged RRS, by 

changIng éhic15 uldences rid by ohetfUl means and in furtherance 

of their Criminal cons k IraCY A=6 at the instance of A-i filled in 

• 
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COURT OF 'IHF SPECIAL JUDICI AL MAGISTRATE OF I Ct,A55 
7 	 , FOR RAItY/YS, NELLORE. 

Dated, this the 10th clay of January, 2002 
? 	/ 	: 

t: 	•:.•.••.,''. 	 Present - 	

0 

t \ 	 ?ri I. Anand, 3 t , LI, 13 
i1 ag istate of I Class for 

/ Railways ,  !rellore 

C • c.' N 0.96 of 11994 

Inspector of Police, 
Railways, Nellore. 	• 	 .. . 	Co:i:lairiarit. 

Vs. 

1.Vanapalli Venkat&crishnaji Rao, 
•Son oSuranria, 44 Years, 
Cloth Business, 25-1-1725, 
.Annapurnna pet, Rajahnuddy; 

Siddani Venkataswamy, 
, Son of late P.S.  RaiTta i,lurthy, 
38 Xears, Block No.49, S.r3. Colony, 
West Mareddipal1i,, Secunderahnd;. 
(Case gainSt A-2 split up and 
nurnberccl as C,C.8/2003, on 27-1-2000.) 

Subir Kuniar Dass, 
Son of 2ratapchandra dss, 
41 Years, Senior Clerk, Settlement Sectin, 
DPO Office, ADRA Junction, West Bengal ELate; 

G1.C. L4aharjandja, 
Son of Eswar slahanandia, 
38 Years, S.C., Goods Train Guard, 
Gharaiguda, S.C. Railway, orissa State 

5. Arjani Dharrna Rao, 
Son of Rarnanr.a, 42 Years, 
H.T.1.C., SE Rly, 
Gharalguda, Orissa&tatr; 

6.Kirla JaganMohana Rao, 
Son of Appala t'aidu, 18 years, 
Dibbagaddivalaga,Bobbiii 14ancJal, 
Vijayanaaram District; 

7. Aytha Venkatasubrabmanyam, 
Son of Verikatarathnaiah, 53 Years, 
Manager, O simhapuri Steels, Nliore. 

B. Kethureddi Gopal Reddy, 
Son of Sundararami Reddy, 39 ears, 
NK-783, Railway Quarter No.53/C, 
Nellore; 

Pa.inapuram, ayaran.aiah, S/o Ayyavara o u aidu, 
40 Years, Khalasi, IO'$ Office, Nellore, 
Rly.Qtr .NoO.99/D, Near R.i.01.Pet:, Nellore; 

Thota Janaki Srinivasa Rao, 
Son of Gurrapa Naidu, 25 Years, 
RPF Constable 944, RP[' Post, Nellore; 

Th Guntaka Venkataramana Reddy, 
Son of. Bakk.i. Reddy, 30 Years, 
Driver of Lorry AP-26-.T-6575, 
DL .No. 67 5/NLR/82, 1<aly an amand ap ant, 
Pappula Street, Nellore; 
Adippareddy Sanjeeva Reddy, S/o Ramachandra Reddy, 
20 Yrs., 186/6, Sivaji Nagar, •Pappuia Veedhi,Neliore. 
(Case against. A-12 split u on 12-12-2001 and numbered 
as C.C. No.125/2001) 	0 	- 	

00 

- 	
0 	

• 	 -%7..- 	 •• 

I\ / 
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R.R.Iio.c-658556 mentioning Sri Krishna Steels, iJellore as corisigeces 

and Padugupadu as itsdestiratjon, 1¼-7to A-10 fradulently got 

unloaded M.S.lron plates weighing 254.45 Tonnçs'worth bout 

Rs.35,00,000/-, andA-11 to A-14 in course of same"transactjon 

assjsted other accused in the disposal and concalment ofstolen 

M.S. iron plates from the Paduqupadu Railway Goods Shed. 

After arrestfng all the accused they had confessed 

that they had corrvnitted the offence i.e theft of 254.45 Tonnes 

of 	iron plates from Padugupaclu Railway yard by producing 

fOrged R .R. filled in by A-6 and cheating L .W .1 by producing 

the same. After completing the entire Investig ation the charge 

sheet was filed. 

on appearance of the accused copies of -ddcuments 

were furnished to them and exarhined Under Sec.239 Cr.P.C. 

A charge Under Sec.120-B I.Pc. against. /1 to A-16, u/s .379 IPC 

against A-i, A-2 and A-7 to A-16, u/s;420 IPC against h-i to -3 

and A-7 to 1¼-9, u/s.466 IPC against A-6, u/s.468 iC.against A-i, 

A...2 and A-5, u/s.465 Tand 471 IPC against A-4 and 1¼_5.u/s.472 I:e 

xnimsk and 467 I PC against A-i and A-2 h ave been E am ccl, read over 

and explained to them in Telugu. A-i pleaded guilty and admitted 

the offence. A-2 to A-16 pleaded not guilty but claimed to be 

tried. 

As Ai pleaded guilty, the uase against A-2 'to A-16 

was split up and numbered as C.C.96/94. 

TO prove the guilt of the accused 2 to 16 prosecution 

has examined. P.Ws. 1 to 18 and Exs • p .1 to P.22  and M .os • 1 and 2 narked 

As A- was not appearing before the Court, NI3WS. was 

issued and split t up the case against hIti on 27-1-2000 and 

numbered as C.C. Mo.8/2000. 

As NBt's pending against A-12, the 'case also Split up 

against him and numbered as CC.No.125/2001 on 12-12-2001. 
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8. -After the.prosecutiOfl evidence. is. closed áccusc1 

A-3 t 	
-11, A-13to A-16 exainined Under Sec.313 Cr.P.C., they 

denied the prosecution st0rY• d. Exs..D.1 ancij)-2 portion of 

162 cr.PC. statements of P.s.1 and 3 respectivelY markE'd. 

The point for consideration is,whether. the 

prosecution has proved the guilt of the accused beyond all 

.'reaspnable doubt 7 * 

S. Balarami Reddy(P.'.l) has stated that he is 

'a resident of .Kovur and Retired. Goods supervisor. previously 

he worked as Goods Supervisor, Paugupadu Railway Station from 

1991 to August, 1994. on 13-5-9 he was on duty from 6.00 A.M., 

to 18-30 Hours,, on that day Six wagons of iron have been reached 

Padugupadu Rail-way Station. Out of Six wagons 5 wagons stationed 

in' thç said Rai4Way Stationand Six wagons were delivered to F3alaji-

SteelS.,NellOre. On that day at about 5.00 P.1. two persons caine 

to him and introducd themselves as Gopal Reddy, R, Nellore and 

J ayaraiah wprking in Engineering Department, Railways, and as-k?cl 

o deliver the. 5 ans stating that they came in the name of 

Krishna :Reddy. 	cards were not found in all the wagons. 

Because of. that -hp djdnot give delivery to Gopala Reddy and Jaya-

ranaiah under the pretext that they did not produce any Railway 

receipt. Both of then insisted hii to deliver the goods in the 

five wagons executing indemnitY bonds upon that he gave mess age to 

Bokoro Steels City, requEStiflg to furnish full particulars in res-

pect of the 5 wagons s they did not contain seal cards. on 

at about 16-00 hours, 'the, s
a idLpersOfls aain caine to him and 

asked deliverY' of the :oods in the, said 5 wagons 	
refused to 

do The' same, then they left that place. on the next day h.mself and 

Station Master found the 4 wagonSWee unloaded and placed on the 

ground and the load in another. wagon was found nisSing. GopaiReddY 

and Jayaramaiah came to his off ice and placed Railway Receipts on 

Ex.P-1 is the Railway Receipt NO.E-658556 , 
his table and gent away.  
dt.2-41994. ImmediatelY he ta3ld the contentS in Ex.P-1 with the 

91 



contents in the tariff and with the c1rcu,irs, already issued by 

Divisional comrnerciaii4anager, Vijay..iada for the missing of 

property in One wagon and conLacted with the Commercial Hanager 

he advised him to give complaint to the Police. He has given 

complaint with the Police i.e. Ex.P-2. M.o.l missing t4,S.  iron 

sheet(Sample). M.0.2 another M.S. iron plate(samle). 

11.• M.A. As1am(P..2) the then Goods Clerk, Padugupadu 

RaIlway Station has stated that on .13-5-94 he has received 5 wagons 

of iron from .BOkoroto. Paduup.adu. He informed 1-3.W1 about the 

placement of iron. . He used to look after loading and unloading 

in the. 	yard and 	used to look after delivery and bookings. 

Nobodycame to him or P.'1 for delivery of iron placed on the 

yard of Padugupadu Railway Station. on 15-5-94 in the morning 

P,W.3 informed him that 4 wagons were unloaded and the goods in 

One wagon were, missing but he never inforrned him about the culprits

As 

 

He denied the suggestion made by the SeniÜblic Prosecutor 

that he stated before the Police as in Ex,p-5. He further denied 

that A-2, 4-7 to A9  had come to P.W_1  and demanded to deliver the 

goods in the 4 wagons in his presence. ' He further denied that 

he is having acquaintance with A-13 Gopal Rddy and -9Jayara;naiah. 

e further denied that he is speaking false to help the accused. 

2. V. venkajth(p.y.3),  Flama,, PadugupaduRly.Stn., 

has stated that on 13-5-94 eventng 5 or 6 persors came to -3. 

and asked him to deliver iron placed in the yard Padugupadu R;ilway 

Station. on 15-5-94 P.il informed 'him that one wagon of iron 

was missing. In cross exaulnation by  Senior Assistant Public 

prosecutor p,W3 denied that he knew A-S and A-9. He further 

denied that he has stated before Police  as in Ex.P-.6. 

13. Yanamala Ranana Reddy(p.1.4) has stated that 

he does not know anything about the facts of this case. police 

never exaiiined him. He does notknowA-2. Hedeiii'ed a suggestion 

that he has stated beforethe Police as in J.p-7 and speaking 

false to help the accused. 	if . 	 F 
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14. T). Srinivasulu Reddy(P,1.5) has stated that in the 

year 1994 one person came to Sivapriya Lodge, Nellore and iritroducd 

himself as S.V.Swacny and that he allotted a room 1,1o.106 and on 

the next day he had shifted to Room No.204 P.C. 3 o 4 days after 

he left the Lodge without paying any amount. on the ncxt day one 

person cane and paid Rs.1,300/- on behalf of Swarny. ne never saw 

thet sai6 Swamy prior to coming to his Io1ge.. in cross examination 

bj' the learned dote.for k-6 p.W-b acimitted that Railway Police 

- 	never taken any. document frori him to.. show. that he was working as 

ReceptIonist in Sivapriya Lodge,, .Nellor.e. 

15. 	V. Venka Reddy(P.J.6) has stated that in. 'the year 

1994 he worked as ieceptionist 	nHadhura Lodge. 4 or 5 years hack 

6
. 
oiie ' me tMadhurL6dge and checked the Registers. He again 

'tated 'that 4 or 5 years back he has stopped working 1n the said 

Lodge. 	 }Ie stated before the Police 

as in Ex.p-d. 

I. Jawahar(P.WA7) has stated that he knew L.11.8 and 

h_7 but they never approached him and never 'asked him to supply 

qas cylinders in order to cut iron shets at padugupadu Railway Sta-

tion. L..8 and A-7 never paid Rs.2000/- in advance. He denied a 

suggestion that he has stated before the Police as in Ex,P-9, and 

peaking'fa1st  to he1p the accu..-ed. 

A. Papi Reddy(P.W.8) has stated that he does not know 

A-2 and never brought M.S. iron plates from Itadras to Nellore at the 

stnc 	and never worked as Driver in Lorry.  NO.AP-26-T-1879. 

He denied a 6uggestion that he has. stated before the Police as in 

Ex.P-10 and speaking false to help the accused. 

18. Ba1ahai(P..9)/ha5 stated that he worked-as isst. 

Commercial Tax officer, Nellore from 1988 to 1996. He does not 

know anything about this case and was not examined by Police. He 

denied a suggestion that he has stated before the Police as in 

Ex.P-11 and speaking false to help the accused. 	- 
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19. U. 
Chenchai(pt10) the, then Junior Asitant, 

DIstrict. Industries Office, N11ore 
has, stated that he never vetj-

fled his ,0
f flee re'ords and did not furnish any infon'natjon .lth 

regard to Srjkrjshna Steels, .206/A 1  lellore. Fie denied a sugqes 
tjon 

that he has stated to thO Police as in EX.p_12 and Spekj ng 
false to help the accused. 

20. K. Ravjfldra Bahu(P 'I  11) hSStatpd that he does not 
know anything about the facts of this, case. In the year 1994 

Police obtained his signature on white pa?ers and' nothing was 

rcovered. He denied a Suggetjon that he is speaking 
false to 

he&p the accused. 

21 	V. Pattabh1raj(p1V:12) has stated that on 16-5-94 
at 4.00 P.1.:A.8 and A9 

were cver• arrested in his presence. 

He signed in the mahazar in the Off ice .of Circle 
1nspector, GRID, 

Nellore.: He denied that on 17-4-95 at about 2.00. P.M police 

arrested A_2 and A-7 and seized M,3. plates in 3 lorries and also 

Rubber stamp with letters Srikrishna Steels., 'Hotel Bills, Telephone 

bills from A-2 under mahazar. .rIe denied a' suggestion that on the 
same day A-1 was rrested in Room Wo.205 of 'lacihura Lodge and seized 

..SUit 
case Containing 4 Rubber Stamps with letters of'Rurkela Steel 

Authorjtjesand records under cöcr of i'nahazar. He denied a sugges-

tion that on 24-5-94 A-U to A-16 were arrtd and seized 3 lorries 

under panchanarna. He further denied a 
S* uggestion that the, entire 

transactions dated 16-5-94, 17-5-94, 24-5-94 and 27-5-94 Were 

happened in his presence and speaking' false to help the°'accuserj. 

'He further stated that he signed in all the mahazars without 

going through the contents the- rein and he is in the habit of 

signing documents without knowing the contets.' 

:' 	: 22.. Nachar Rao (P.W.13) the then Coflst&)1e, GRI.,  has 

stated that he does not k0w anythjn about the acts of this case. 

denied a suggestion that. 	to -16 were arrested in his 

presence recovered the case property and Interrogated in his 

preence and accused admiLtd the offence. , He denied a suggestjor 

that he is speaking false to help the accused. 
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T. taju(P.W.lY has stated tht he never aCted as 

medIator and nothing was seized in his presence from the scene of 

offence and does not kiiow anything about the facts of th€ case. 

Some ünknwn 'persons obtained his signatureS on the nahazar. 

He denied 'a suggestion that on 16-5-94 at 10-00 A..1. , he has 

observed the scene of offence, and seizure of 6 Gas Oxyger.e 

cyltnders, Sane Indane .as. cylinder, one rneter Stank regulator, 

meter spanners. and u'tting articles under mahazar and speaking 

false to help the acdused. 

13. '0th Sankar(P..15) has 'stated that he does not know 

anything about the facts of the case. '7olICe never arrested A5 

and nothing was sejzAd.from his possessiort ana nothing was drafted. 

on the reiestof Constable he signed on m.ahazr9. j-Te denied a 

siggestion'that A_6 t.was arrested as shown by-1 and obtained 

the, signatW:e's of A-6 'in- s-ix papers as if in 11ail1way receipt in 

his presence and drafted mahaar. He .denied a suggestion that 

he is speaking false. 

25. ThoUgh the proecuttofl has exa:iIned 7.rs.1 to 15 

they .flever supported the case of 2rosecution. All the witnesses 

turned hostIle and not willing to support the 'Case of pros 	tiort. 

26 FventhoUgh nunber of chances have been given to the 

prosecutiOns Police did 
not produce. the witnesses to adduce their 

evidence. Court has written letters to Superintendent of Police1 

Railways, Guntakal, Deputy SuperintendEnt of Police,RailWaYs ,Nel lore, 

and Station House OffIcer, Railway Police Station, NellOre to serve 

the sumcoflS to the witnesses and to produce them before the Court. 

But no proper response was there and the witnesses were not produced 

befor.e the Court, 'therefore the evidence of some of the witnesses 

has been cloed. Phé noxiiiflati0fl of investigating officer is 

£atl to the aSe of the prosecutioh. AS the evidence of p's .1 to 

15 IS Inconsistent, the exàninatiofl of Investigating Officer is 

essential. Nothing is stated by P.VJs.i to 15 in favour of the 

prosecutiofl,Qr the accused had comnitted the alleged the 0ffence. 

Therefore there isno coent ard clinching evidence 
to prove the 
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guilt of the aCcused- as alleged by the .p0secujn;- 

Therefore from the above reasons,. I a;nof 

the opinion that prosecution has failed to prove the 'guilt 

of the accused beyond all reason-able dodbt. 

Accordingly.i found the -aocused not guilty 

with which they Have been charged. 

- 29.. in-the result, A-3 to 	and A.13 -to A.16 
are 	a cquited under Section 248(1) Cr.p.C. Their hail bonds 

shall s,ad cancelled. The orer regarding the case property 

shall, be -pas&ed in the split up'ases which are pending. 

- Tyed to my dictatjon'.corrected and proflGUrced hy e 
in Open Courb, this the 10th day of January, 2002. 

' 	
' 	Spf.juc91.4iTSt\f I' class for 

Railways, tYel-lore. 

Appendix  
;'Jitne-s3es 1xainiried 

for Precutj;_ 	a 	 a  
Ba)átnj ieddy, the then '-Goods uperVisdr; Padugupadu; 

P,W.2: M.A. Asiarn the then Goods Clerk, PadugupaduRly.stn 
0.I.3; V. Venkajah, Hamali, Paduu-adu Rly.Station; 	-. 

P.i.4: Yanarnala Rarnana Reddy; 

P.i.5: D. Srinjvasulu Recidy; 
P.W.6: V. Venka keddy; 

'.'fl.7: I. Jawahar; 
P.W.8: A. Papi. Reddy; 
P 1 1.9; K. Balabal, the then Asst'.- Co'nmercja1 Tax Off icr,Ne1 1br; 
P.W.lO: U. Chenchaiah, the then Junior As13tant, Oistrict 

Industries Office, Welloré;  
P.W.l1:KRavjndra t3ahu; 
P.'.l2: V. Pattabhirainalah; 	- 
P.W.13: P. Nacharajah, the then Constable, GRP,tleliore;  
P.1a.14: T. Raju; 	 - 
P.W.15:. B. omshankar-. 
for Defence:- None. 

- - 	Documents marked 
Eor Prosecutjon:_ 
Ex.p1; 'R.R. No.E.658556; 	'• 	 - 

EX.P_2: Report given by PW,1; 
Ex,P-3:' 162 Cr.P.C. Statement of P1 .1; (a portion) 
Ex.P-4: 162 Cr.P.C. statement of P.1(a portion) 
x.P-5: 162 Cr.P.C. statement of.2( a portion); 



. 	in 	. 

Ex.p_6: 162 Cr.P.C. itateent of P1-3 (a..portion) .. 
Ex._7: 162 Cr..',C. Staternent of PW_4; 
EXp.. 162 Cr,P,C. Statefflentf.5. 
EX.P-9: 162Cr,P.c. 5tatemen,t:OfpU.,71  
EX.P-1O: 162 Cr.P C. statement of PW-8; 
EX.P_11: 162 Cr.P.C. stateiytert of PW-9;  
Ex.P-12; 162 Cr.P.C. statement of PW-10; 

Ex.p...13: Signature of 1-11 in rnahazr, clt.16-5-94; 
Ex.P-14: Signature of pTAr.12 in mahazar, dt.16-5-94. 

:.Ex._1.5:..S1gna 	of.PT.l2 ,in rnahazar, dt.7-5-g4 at 2-00 )v1; 
Ex..P_16:.  Signature of .-12.1n mahazar, dt.24-5_94 

I . 	.... 	.. 	. 	.. Ex.P-17: Signature of k- -12 in mahazar, d
.

t.27.-5_94; 
Ex.P-18: Signature o k-12'.jn ma11aar,t2754. 

.Ex.P_19: 5 gn,ature of. •V-13 in nahazar; d.t.24.5_94;  
EX.P-20: Signature of '-13 in inahazar, dt.27-5_94; 
Ec..P21:.Signature, of .  1YI14 in:mahazar, •dt.16-.594; 
Ex.P-Z2: Signature -of PW- 15 .n nah'zar, d 05-6- 1994; 
for Defence:- 

A Prtion in the 162' Cr.P.c statement of 	-i; 
.Ex.D-2: 	portX.onjn the 162'Cr.P.C. statementof P_3;  

.J. Material.:obiects marked 
M.o.1:M.s. 	 .. 

M.002 1*1  z M,S Iron plate (sample) ift. x ift. 
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